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IN THE CENTRAL ADMINISTRATIVL TRIBUNAL : HYDERABAD 

AT 1ffDERABAD 

0.A.No,1000/92 
	

Date of Ord 
	

16. 11, 1992 

BETWEEN: 

M.Satyabarayana 

AND 

Union of India, rep, by its 
Secretary, Ministry of Defence, 
NEW DELHI, 

2. The Scientific Adiwiser to the Minister of 
Defence, Director General Research & 
Development, Dte,, of Personnel, 
Miniatcy of Defence, DHQ P0 NE DELHI-li, 

3, The Director, 
Defence Metallurgical Research Lab., 
P0 Kanchanbagh, Hderabad - 500 258. .. Respt 

t. 

ndents, 

Counsel for the applicant 	 , Mr.KUSudhakar 

Counsel for the Respondents 	 ., Mr.VI.Rajeswara 
H 	 for 
Mr. N.y ,Ramana 

r JJ1nM. 

HON'I3LE SHRI T.CHN4DRASEJ*IARA REDDY, MEMBE1(JUDL.) 

.2 
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Order thf the Single Meither Bench delave V by 

Hon'ble thri T.Chandrasekhara Redc3y, Manber(Judl.). 

This is an agplication filed under Sectijon 19 of 
1. 

the ?dmjnjstrative Tribunals Act to direct the respopcients 

to pay subsistence allowance to the applicant from 11.1.1986 

on the basis of the revised pay scales together with arrears 

and to pass such other ororders as may deem fit andproper 

in the circumstances of the case. 	 li 

The facts giving rise to this GA in brief are 

as follows 3 

The applicant is an employee of the 

Metallurgical Research laboratory, Hyderabad. He 

appointed as Orderly w,e,f, 17-9-1976. 	Theespondents 

hah.-kept the applicant under suspension w.e.f. 12,&1976 as t14 

departmental enairy was pending against him. The departm4ntal 

enquiry seems not to have been completed yet. The applicapt is 

being paid subsistence allowance on the basis of te old pay 

scales, it is the case of the applicant that he iS entitled 

for subsistence allowance on the basis of the revied pay 11 

scales from 1,1.1986 onwards together with all arrè[ars. Hence 

the present GA for relief as already indicated abo%e. 

3. 	 We have heard today Mr,K.Sudhakar Redd, Pdvocate 
Ii 

for the applicant and Mr,V.Rajeswata Rao for Mr,N.?J.Ramana,  

Standing Counsel for the respondents. 

O.A.921/92 which is identical in au1  respects 

this GA had come up for admission hearing before 

Bench of this Tribunal on 22.10.1992. After hear 

the said OA.921/92 hadbeen disposed of by giving 

directions. So, it would 12 fit and proper to dis 

also with the same drections as given in 0.A.9214  

rTTtS9a-r-. 
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5. 	 Hence we direct the respondents to pay lul3sistence 

allowance to the applicant on the basis of the revived pay 

scales W.e.f. 1.1.1986 after deducting the amount that had 

already been paid to the applicant towards subsistence 

allowance on the basis of old pay scales. The rateLt which 

the stsistence allowance that has got to be paid in!  the revised 

pay scales will be at the same rate that, has been paid in the 

old pay scales. (50% or 75% as the case may be). T*jree ztonths 

time is given to the respondents to implement the orers passed 

in this GA. The GA is allowed accordingly leaving the parties 

bear their own costs. 

. 	
. 	(T.CHANDRASEKHARA EDDY) 

r 
Member(Judl.) 

DEted: 16th November, 1992 

(Dictated in Open 

iputy 'edistr -(iY 

To 
The secretary, Union of India, 

Ministry of Defence, New Delhi, 
The Scientific Adviser to the Minister of Defence, 

Director General Research -& Development, 
rne., of Personnel, DHO P0, NewDelbi-li. 

The Director, Defence Metallurgical- Research Lab., 
s4 	PG Kanchanbagh, Hyderabad-255, 
One copy to Mr.K.Sudhakar 'Reddy, Advocate, CAT.Hyd. 
One copy to Mr.N.V.Ramana, Addl.CCSC.CAT.Hyd. 
One spare copy, 

pVm. 
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IN THE CENTRAL AJ>IINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : HYDERABAD 

THE HON'BLE IkR 

\AND 

THE HON'BLE MR.\BALASUBRAMANIANM(A) 

AND\  

THE HON'BLE MR.T.C}JANDRASEJcJ-JAR REDDY: 
M(JUDL) 

AN 

THE HON'BLE MReC..ROY MEER(JIfl) 

Dated: 	'i -1992 
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in 

"-, ., No. 	)91"  

T.A.No. (wp.No ) 

Admi ted and interim 	rections th 
 issu\d. 
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Dispoed of with directions 
Dismised 

Dismi sed as withdrawh 

Dismijssed for default 

M.A.rdered/Rejected  pvm 
No orders as to 
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